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NOTIFICATION

In exercise of the power conferred by the Rules 162 of (Constitution, Election, and
conduct of Business) rules 1985 of the Tripura Tribal Areas autonomous District Council
read with item (2) of second Schedule of the TTAADC Administration Rules, 1983 the
Executive Committee, TFAADC has been pleased to adopt the “Tripura Government
Stenographer’s Service rules, 1977 notified by the Govt. of Tripura No. F. 2(23YGA/T3
dated 16 May 1977 applicable for the Stenographers of the TTAADC also along with all

subsequent amendments made to the rules with partial modification as specified:-

1. Short title and commencement.
(1). These rules may be called the Tripura Tribal Areas Autonomous
District Council Stenographer’s Service Rules 2014.

(2). They (adoption) shall come into force with effect from the date of
publication in the official Gazette.

2, Definition.

(a) “Commission” means commitiee/Board constituted by the TTAADC.
() “Government” means the TTAADC.
() %“Sewice” means the TTAADC Stenographer’s Service.

‘The Stenographers who have been appointed in TTAADC prior to this Notification
shall be deemed to have been appointed as per provision of Tripura Government
Stenographer’s Service Rules, 1977 as adopied.

By order of the District Counecil.

\‘/@M

Dy. Chief E ive Officer
TTAADC, Khuvmulwag.
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